CENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCH, JAIPUR

ORDERS OF THE BENCH

Date of Order: 26.04.2012

OA No. 196/2011

Mr. Dinesh Chand Sharma, proxy counsel for
Mr. Prahlad Singh, counsel for applicant.
Mr. Anupam Agarwal, counsel for respondent nos. 1 & 2.
Dr. Saugath Roy, counsel for respondent no. 3.

Learned counsel for the respondent no. 3 submits that
he has already filed additional affidavit, and the same
may be treated as reply on behalf of the respondent no.

3. Thus, pleadings are complete.

Put up the matter on 08.05.2012 for final disposal at
this stage. I.R. to continue till the next date.
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ORICINAL APPLICATION MO, 18872033

DATE OF ORDER: 038.05.2012

. BATHORE, JUDICIAL MEMBED

Krichna Kumar Sharme Sfe Shri Kailesh Chand Sharma. zged
zhout 31 vears, R/o 16-Sambhar Houze. Mundiz Ramesar, Jainur-
wvorking as Hezith & Malaria Incpector-1II. Gorabkhpur
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Mr. Dinesh Sharma, prowy counsel for
Mr. Prahlad Singh, counsel for applicant.
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Mr. Anunam Agarwal, counsel for respondent nos. 1 & 2.
Dr. Szugath Roy, counsel for respondent no, 3.
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